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NOTE ON “TOWARDS AN APPROACH
TO THE FIFTH PLAN"

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI KEDAR NATH SINGH) :
f beg to lay onihe Table a Note (Hindi and
English  versions) entifled ‘Towards an
Approach to the Fifth Plan’ as considered by
the National Development Council. [Placed
in Library, See No, LT-3132/72),

et ot et

FINANCIAL COMMITTEES, 197§-72
(A REVIEW)

SECRETARY : I lay on the Table a copy
of ‘Financial Committees. 1971-72 (A
Review)',

12.56 hrs.
MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, I bave to report the
following messages received from the Secretary
of Rajya Sabha:—

() *“In accordance with the provisions
of rule 127 of the Rules of Procedure
and Conduct of Business in the
Rajya Sabha, I am directed to ins
form the Lok Sabha, that the Rajya
Sabba, at its sitting held on the
29th May, 1972, agreed without any
amendment to the Salaries and
Allowances of Members of Parlia-
ment (Amendment) Bill, 1972, which
was passed by the Lok Sabha at its
sitting held on the 22nd May, 1972,”
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29th May, 1972, agreed without any



